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1,0RDER DATED 09,06,2004,

Transfer of the Applicant from

Bhubaneswar to Rourkela is subject matter

e
of grievances‘p«f/this 0.A.,Applicant having

4
faced an order of transfer under Annexure-A/l
has preferred a representation under
Annexure-A/2,Despite that he has been
relieved h{B order under Annexure-~A/3 dated

Ath June, 2004,Transfer being an incident of

service, the Respondents are the beﬂ;lr/
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Authority to decide as to who should be

posted where and who should be transferred

to which place,In the said view of the mattef
the Respondents (especially the Respondent
No, 2) 0Xe hereby cailed upon to consider the
grievances of the Applicant(?s raised under
Anne-ure-A/2 and in the present O.A;)and

pass necessdry consequential orders by the

end of June,2004,Until considerations are
given by the Respondents (Respondent No,2)

to the grievances of theApplicant,the transfer
order under Annexure-A/l dated 21.5.04 ahd the
relieve order under Annexure~A/3 dated 4,6,04

should not ke given effect to and,as a

necessary consequeénce, the Applicant should

be allowed to continue under Respondent No.3
notwithstanding the order under Annexure-2/1

and A/3 to this 0,A,

Wwith the above observations and
directions this 0,A, is disposed of at the
admission stage,

Send copies of this order to the
Respondents, alongwith 0, A, jand free copies
of this- order be given to learned counsel
for the Applicant and Mr,B8,Dash,learned AsC
for the Union of India’ on whom a copy of

this 0,A. has already been served,




